a

IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL.VJAIPUR BENCH, JATIPUR.

P

Date of Order: 28.1.2000
CP 168/95 XRX '

(TA 28/92)

Madan Gopal vyas s/o Sshri Hari Nara in vyas, r/o Palace Road,
Indergarh, Distt. Bundi.

_ es e Pet it ioner
- V/s .

1. Sshri M.Kirt iwvasan, Gergal Manager, Western Railway,
churchgate, Mumbai.

2. Shri T .K.vishwash, Divisional Manager, Western Railway, Kota,
' «++ Respondents
CORAM:3
HM®N '‘BLE MR .S .KAGARWAL, JUDICIAL MEMBER
HON ‘BLE MR.N .P NAWANI, ADM.EE MEMBER
For the Pet it ioner ese Mr .Anufag Kulsrestha, proxy couhse.
for Mr.virendra Lodha
For the Respondents «es Mre.Anupam Agarwal, proxy coinsel £
Mr. Manish Bhandari
ORDER
(PER HON 'BLE MR .S .K.AGARWAL, JDICIAL MEMBER)

- Th i%ontempt Pet it ion filed u/s 17 of the agministrat ive
Tribunals Act has arisen out of an order dated 14 .1.94 passed
in TA 28/92 (73/87).

'2 .. It is stated by the petitioner that the oppos ite party
did not comply with the/orders passed by this Tribunal deliberate

. and wilfully. Therefore, prayer has been made to init iate

contempt proceedings against%the oppos ite party.

3. Reply to show-cause was filed and in the reply it has been
made clear that the order of this Tribunal has already been
complied with by making the necessary payment to the petitioner.
Details of payment hawe also been given in the reply. No
rejoinder to the reply was filed.

4. Disobedience of this Tribunal's order amounts contenmpt
only when non-compliance of the Tribunal's order is deliberate
and wilful. The pet:tioner fails to establish any wilful and
deliberate disobedience on the part oq‘éhe respondents; rather
the respondents in the reply have madé it clear that Athe order
of this Tribunal has been complied with an#i all payments have
been made. Therefore, we find ' no merit in this Contempt Pet it ic
We, therefore, dismiss this Contempt Petition and not ices issued
to the opposite party are hereby discharged.

b A .
(N .P .NAWANT) K.AGARWAL)
MEMBER (A) IEMBER (J)



